
IN TUE  CENTRAL ADMINISTRATIVE TRIBUNAL : tIYDERABAD BENCh 

AT 'YDERABAD 

O.A. glo/gi. 

Sri P. Ramacandra Reddy 

Vs 

The  General Manager, 
rdinance Factory Project, 
Eddumailaram, 
Medak District (A,P). 

The  District Collector, 
Ranga Reddy District, 
A.P., Hyderabad. 

0 t of Decision : 177.6.94. 

.. Applicant 

Re5pondents. 

Counsel thr te Applicant : Mr. P. Navoan Rao for 
Mr. V. Suryanarayana 

Counsel for the  Respondeits : Mr. N.V. Raghava  Reddy, tApdl.CGSC 
forR — 

Mr. D. Panduranga Reddy, 
learned counsel for R-2. 

C DRAM: 

THE DN'BLE S9I JUSTICE V.NEELADRI RAG I VICE C'AIRMN 

TE 0N'BLE S1R1 R. R4NGARAJAN : MEMBER (ADMN.) 

C 



CA..91O/91 

Judgentent 

( As per hQfl, fir. Justice V. F4eeladri RaG, Vice chairman ) 

L 

Heard Sri P. Naveen Rao, for Sri V. Suryanarayana Pea, 

learned counsel for the applicant and Sri tE.1i.R9hava Reddy, 

learned counsel for R-11 and Sri D. panduranga Reddy, learned 

counsel for R-2.. 

Z. 	The applicant is the  son of Sri P. Sanga Reddy, The 

latter owned land bearing Suvery No$131/2/A 9  132/2/C, 133// 

22/42, 133/2/B, measuring one acre 33 k;Untas situated at 

&obipet in fiedak District. The said land was acçuired for 

Railway Siding torthe respondents ordnance factory at 

Eddumailaram.. 

The respondents ordnance factory is situated at 

Eddumailaram. ..-.Irk.order to give some relief to the land 

displaced persons, the  said ordnance factory came up with 

a scheme whereby it intended to offer one post to one 

- 
nember ofkthe family  the lands of which wttro 	for 

this ordnance factory. 

T'e applicant riled this  CA praying for a direction to 

the respondents to offer him  a post under the  said scheme 

as the  lands of their  family as referred to were acquired 

ái.tt1e said factoyy. 

It is stated for the  respondents in para-5 of the 

counter that there are five members of the family who  are 
yt 

entitled to the  lands -e-fent194tçwere acquired and as 

jbb we2i' provided already to Sri P. Srinivasa Reddy, the 

of the applicant, the relief claimed by the 

applicant in this G1 has to be rejected. 
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5. 	As ibk3tsschene envisages that only one member of 

the land dispthaced family has to be provided with job, 

and as already Sri Brinivasa Reddy, brother of  the 

applicant was given job urtder the said scheme, the 

applicant is not entitled for a direction to the 

respondents to provide him  also with  a job under the 

said scheme. 

77. 	Accordingly, this  DA is dismissed. No costs.\ 

(R. Rangarajan) 	 (V. Neeladri Rac) 
Member(Rdmn) 	 Vice chairman 

Dated 	June 17, 11994 
Dictated in Open Court 

ftq/i 
Dy.Registrar(Judl.) 

sk 

Copy to:— 

The General Manager, Ordinanc'e Factory Project, 
Eddumailaram, Medaic District(A. P.) 

The District Collector, Ranga eddy District,A.P.Hydera1ad. 

One irpy to Sri Y.Suryanarayana, Advocate,CAT,I-Iyd. 

One copy to Sri N.V.Raghava Reddy,Addl.aSC, C. A.T.Hyd. 

One copy to Library 

6. One spare. 
' 	C'L&Q..- C°P 	10 C-flO_ 
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CEECxErj B 	 APP ROVED BY 

IN THE CENTRzu. ADNI!TISTPAT IE TRCPUNZL 
HYDEPABAD BENCH 7- 171YflEpcB0 

THE FON'ELE MR.ju3'IcE V,I'IEELADRI RAP 
- 	 —vIcE CAIRiv;' 

THE iiONBLE 1IR.A.B.(\ RTI-:I 	.NENBER(z) 

AND\ 

THE RON' ELE iiR,T .CI-1JPPASELnR REDDY 

PAND 

THE HOIY BLE iR.R.T 	 ; 

Dated; !7 &994 

ORDEIVJmXNEN'[ 

.L. 

in 

O,A.FTo 

Acmitted and Interim Directions 
Isuecj. 

Al1' zed 

Disposed of with directions 

Di sm\sse d, 

Dismied as withdrawn 

Dismiss 	for default.. 

pv m 

/ 
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